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Mr. C. B Sharma counsel for petltloner ‘
Mr Mukesh Agarwal counsel for respo

MAlVo 4@9/2012 v_ﬂgg}rb

Heard on the Misc. Appllcat|on No ,409/2012 ﬂled on
behalf, of the respondents praylng for taklng order dated
03.12.2012 (Annexure MA/1) on record of 'C.P. No.
67/2012 with further prayer that in view of grder dated
03.12. 2012 the order dated. 06. 07 2012 passed by this
Bench of ‘the Tribunal in OA No. 397/2012 ‘has ' been
complled w1th as’'such, the, contempt petltlon deserves to
be dismissed. Having consndered the «submlssmns made o
on- behalf of the' respectlve partles the order dated*.'-
03 12. 2012 (Annexure MA/l)ﬂ |s taken" on record of C. p. o
No 67/2012 Accordlngly, the Mrsc ‘ Appllcat|on standsi-“
] d|Sposed of R il

In'vnew ‘of order dated 03 12‘201'2""passed by the‘
respondents the next date of heanng of C P.is. Ppreponed |

respondents
,n3VIew of the compliance’ order dated 03 12. 2012 the
present Contempt Petition. stands dismissed: Notices
lssued earller to the respondents are drscharged o

However the appllcant s at Ilberty to redress his
gnevances if any, against, the order dated 03 12 2012
before the appropnate forum ' ;
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(ANH_KUMAR)




